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District Mining Office, Rohtas, Sasaram 

 

Letter- 969/ Mining, Sasaram,       Dated- 20.04.2023 

 

To, 
M/s Shivam Coke Pvt. Ltd.,  
Director Rakesh Kumar,  
Father- Lalan ji Ojha,  
Resident- Bungalow No.-6,  
Chanchani Colony, Near Hirak Point, Nag Nagar,  
Dhaiya, Dhanbad, Jharkhand. 
Pin Code 826004  
E-mail antimprasad@gmail.com 

 
Subject:- Regarding in-principle acceptance order as a result of being declared the highest 

bidder in the e-auction held on 12.01.2023 for settlement of sand ghat / block 
number-08 in Son river under Rohtas district for the next five years. 

Sir, 

In the above mentioned subject, for settlement of the sand ghat/block number-08. 
96.50 hectare of Son river under Rohtas district for the next five years, in the summoned auction 
held on 12.01.2023, you have been declared the highest bidder as a result of the bid of Rs.-
28,66,05.000/- (twenty eight crore sixty six lakh five thousand rupees only) against the highest 
bid amount of Rs.-26,05,50,000/-. In the light of clause-20 (I) of the tender document, 25% of 
the amount paid by you has been deposited.Evidence of payment of amount (after adjusting 
advance amount) counterfoil amount Rs.-65,13,750/- (Sixty Five Lakh Thirteen Thousand Seven 
Hundred Fifty) was presented in the office on 20.04.2023. 

In the light of paragraph 20 (i) (ii) (ii) (iv) (v) of the tender document, the 
conditions and restrictions of in-principle acceptance of Balughat/Block No. 08 of Son River 
under the district are as follows: 1. Balughat/Block No. 08 The details related to this are as 
follows:- 

Sl. No. Name of 
River 

Balu Ghat/ Block  
No.  

Total Area 
(Ha.) 

Geo-co-ordinates 
Latitude Longitude 

01 Son Block-08/Darihat 96.50 24°57'59.643" N 84°16'5.119" E 

24°57'13.497" N 84°15'23.231" E 

24°57'26.095" N 84°15'3.564" E 
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24°57'38.911" N 84°15'16.547" E 

24°57'52.668" N 84°15'26.989" E 

24°57'54.403" N 84°15'31.334" E 

24°57'51.948" N 84°15'36.761" E 

24°57'55.004" N 84°15'46.190" E 

24°58'0.569" N 84°15'58.053" E 

24°58'0.655" N 84°16'2.558" E 

24°57'59.643" N 84°16'5.119" E 
02 Distance from  Forest Land  17.38 Km.  
03 Distance from Protected Land/ Forest Wildlife 

Sanctuary Land/ Bird Sanctuary /  Forest 
Wildlife Sanctuary Land 

Not Applicable  

04 Mineable Quantity 1737000 cubic meter 
 

2 Payment Terms:- 

i) The amount auctioned shall be treated as settlement amount for the first year only. 
The settlement amount for the second year and subsequent years shall be 120 per 
cent of the settlement amount of the first year or as per the directions laid down 
by the Government from time to time. 

ii) (ii) In addition to the security deposit you are required to pay the settlement 
amount as per the following time table / payment schedule 

installment 
 

 date of payment 
 

First Installment 
(50%) 
 

(a) Before execution of the lease contract (for the first year) 
(b) 60 days before the completion of one year from the date of 

execution of lease contract in the first year and following the 
same procedure in subsequent years 

 
Second 
Installment (25%) 
 

This will be deposited while doing so. Before completion of 03 
months from the date of execution of lease contract. 
 

 
Third Installment 
(25%) 
 

 
Before completion of 06 months from the date of execution of lease 
contract. 
 

 

3. Payment of GST:- The amount has to be paid to the Commercial Tax Department as per the 
prevailing rate as GST. Proof of GST payment at District Mining Office, Rohtas, Sasaram.To be 
paid with each installment. 
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4. Payment of Income Tax/ Other Taxes:- Income Tax and other taxes payable as per rules 
under the Income Tax ActThe surcharge will have to be paid in lump sum as per the prevailing 
rate of Income Tax Department. That amount will be payable with each installment of the 
settlement amount to District Mining Office Rohtas Sasaram. This amount will be deposited in 
the Income Tax department. 

5. As per Bihar Mineral District Foundation:- Rules, 2018, two (2) per cent of the settlement 
amount shall be paid through bank draft payable in the name of District Mineral Foundation, 
Rohtas, Sasaram. 

 

6. Statutory no-objection:- All the statutory no-objections/permissions required for the 
operation of Balughat, such as mining, farming, environmental approval, water and air consent, 
etc., are in principle approval orders from you.(LOI) will be received within a period of three 
months from the date of issue. Work order will be issued for starting sand mining only after 
obtaining statutory no objection/approval.Statutory clearance/permission is as follows- 

I. Mining Plan:-The mining plan shall be prepared in accordance with the provisions of the 
regulations in force. The RQP will be prepared by the broker/settlement holder from a 
professional recognized by QCI/NABET and presented before the Director, Mines or the officer 
authorized by the department for approval within 30 days from the date of issue of Letter of 
Intent. The expenditure incurred in preparing the mining plan will be borne by the concerned 
mineral broker/settlement holder. Also, the Collector/Department can select another agency for 
checking the mining plan, whose prescribed fee/expense will also have to be borne by the settler. 
The successful broker/settlement holder will ensure mining as per the mining plan. 

 

ii. Environmental Clearance: - The successful bidder/settlee shall file an application before the 
competent authority of the Ministry of Environment, Forest and Climate Change, Government of 
India within 15 days of approval of the mining plan.The successful bidder will submit the 
proposal for Environmental Clearance (EC). It will be the responsibility of the successful bidder 
to obtain environmental and other statutory clearances in a timely manner. The successful bidder 
will be solely responsible for any delay in obtaining the required environmental clearance and 
other necessary clearances and no claim for any kind of compensation will be valid in this 
regard. 

 

iii Water and Air Consent:- After obtaining environmental clearance, the successful postman 
must give consent to the competent authority under the Water (Pollution Prevention and Control) 
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Act 1974 and Air Pollution (Pollution Prevention and Control) Act 1981 within a maximum of 
07 (seven) days will submit application to obtain Establish/Consent to Operate. 

 

iv Permitted quantity for mining:-Mining will be permissible only upto the quantity of sand 
(whichever is less) mentioned in the mining plan, environmental clearance and consent obtained 
under the Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control 
of Pollution) Act 1981. Even if the quantity to be mined is reduced in the approved mining plan, 
environmental clearance and water and air consent, the settlement amount payable annually will 
not be reduced under any circumstances. 

 

v. If the contractor fails to obtain Environmental Clearance (Consent to Establish/Consent to 
Operate) / Water and Air Consent without any valid reason or is not interested in obtaining the 
same, the Earnest Money amount will be confiscated by the Collector. 

 

7 Execution of settlement deed/lease deed- 

I. After obtaining all the legal clearances by the successful settler, grant/settlement will 
be sanctioned for sand mining for a period of 5 years. The successful settler will 
execute the grant/settlement deed or a similar form in the prescribed format as per the 
relevant rules before starting the work and deposit the required amount in the 
concerned department. The lease period to the settler will be valid for five years from 
the date of execution of the deed/contract. 

II. It shall be mandatory for the settler to get the executed contract registered within one 
month as per prevailing rules of the concerned department. 

8. The option of surrendering the settlement/quitting the business by the settlement holder can be 
exercised as per Rule-50 of the Minor Minerals (Subsidy, Prevention of Illegal Mining, 
Transportation and Storage) Rules, 2019. 

 

9. General:- 

(1) The settler shall install a signboard and boundary pillar at the point of dispatch of sand 
from the river bank displaying the name and address of the settler, the period of settlement, 
name and address of the local manager and the sale price of sand. If the signboard is not 
found on inspection, a penalty shall be imposed. 
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(ii) The assessee shall make provision for shelter homes, drinking water, creches and first 
aid kits for the workers engaged in the concerned sand ghats as per the provisions of the 
labour laws. 

 

(iii) The settler will inspect the concerned areas and operate the sand ghats himself/or 
through his authorized representatives. Any form of subletting will render the settlement 
void. The approach road to the sand ghats/river bed for the purpose of transporting sand will 
be constructed by the successful settler/settlee at his own expense. 

(iv) The successful postman/settlement holder will be responsible for the security of the sand 
ghat. 

 

(iv) The settler shall make arrangements for shelter homes, drinking water, creches and first 
aid kits for the labourers employed in the concerned sand ghats as per the provisions of 
labour laws.  

(v) The settler shall inspect the concerned areas and himself or any person authorized by him 
shall take necessary action.The successful settler/settlement holder will operate the sand 
ghats through his representatives. Any form of subletting will be compensated. Approach 
roads for the purpose of transporting sand to the sand ghats/river bed will be constructed by 
the successful settler/settlement holder at his own expense.  

(vi) The successful settler/settlement holder will be responsible for the safety of the sand 
ghat 

v) The successful bidder/settlement holder will be responsible for any illegal mining within 
the settlement area and any complaint found will be considered seriously and action will be 
taken against the successful postmaster/settlement holder as per rules. 

(vi) The successful settler/settlement holder shall abide by the restrictions and conditions 
and directions issued by the Collector in the public interest regarding operation of the sand 
ghats. 

(vii) In case of non-compliance of the aforesaid conditions, terms and conditions, action can 
be taken to cancel the settlement by issuing a show cause notice. 

(viii).In case of non-payment of mining revenue/GST/Income Tax/Stamp Duty/Registration 
fees, the successful bidder/settlee will be issued a notice to explain the reasons within 30 
days. In case the successful bidder/settlee fails to pay the dues within the stipulated period, 
action for recovery of the amount will be taken along with action for cancellation of 
settlement. 
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(ix) sand settlement holder will have to get the demarcation of sand ghats and installation of 
boundary pillars of the prescribed base/specifications done as per GPS Co-ordinate. And it 
will be the responsibility of the successful settlement holder to get it maintained during 
mining, which will be certified in the presence of RQP/Anchaladhikari and the Reduced 
Level (RL)/Pre-Level (PL) and Satellite images of the determined area of sand ghats will be 
kept before starting the mining work., District mining office will have to be dedicated in 
Rohtas Sasaram. There should be a natural waterway or irrigation canal between Balnat and 
Link Road and Balughat.  

(x) The successful bidder/settlement holder will be able to erect temporary structures with 
the prior permission of the Water Resources Department. Such applications for prior 
permission should be submitted to the concerned Chief Commissioner of the Water 
Resources Department. 

 

(xi) If there is Raiti/Settlement land in the sand ghat, then the sand should be mined after 
taking consent from the concerned Raiyat. Mining will have to be done. This responsibility 
will be completely of the settlement holder and no compensation will be given by the 
departmentThe claim will not be accepted. 

(xii) In case the settlement holder is unable to carry out mining operations during the 
settlement period due to any reason whatsoever, no claim for compensation/damages and 
compensation will be entertained. 

(xiii) Any type of mineral generated during the e-auction and settlement period of Balughat 
will be subject to the Mineral (Subsidy, Prevention of Illegal Mining, Transportation and 
Storage) Rules 2019 (as amended). 

(xiv) Any notice/instruction/order etc. sent to the successful postman/settlement holder 
through electronic means shall be treated as admissible evidence under IT-Act. 

 

 

Mineral Development Officer,  
                  Rohtas, Sasaram. 
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Office- Circle Officer Dehri, (Rohtas). 
 

Letter No. 1627        Dated 14-12-22 
 

From, 
 Circle Officer 

Dehri, (Rohtas). 
To, 

Mineral Development Officer,  
 District Mining Office,  
Rohtas, Sasaram. 

 
Subject-Regarding providing the details of the land of sand ghats. 
 

Reference :-letter no. 4004, dated 08.10.2022 

Sir, 
Regarding the above mentioned and relevant letter, it is respectfully stated that out of the 

sand ghats mentioned in the letter, the revenue details of the land of Makraiin Shikariya Bastipur 
and Katar sand ghat were obtained from the concerned Halka Karmachari. In the said report, all 
the sand ghats are related to the Son river, the details of which are as follows- 
Sl. 
No. 

Name of Sand 
Block 

Name of Sand 
Ghat 

Mauza/Thana Khata 
No. 

Khesara No. Type of 
Land 

1 Block-14 Makrain Makrain/146 173 914 Sone River 

173 915 Sone River 
2 Block-15 

 
Dehri Vastipur/175 208 935 Sone River 

1011 Sone River 
904 Sone River 

Katar/176 633 967/1396 Sone River 
3 Block-16 

 
Vadhiho  Katar/176 633 1392/1395 Sone River 

1396/1397 Sone River 
4 Block-17 

 
Sikariya Sikariya/188 48 378 Sone River 

379 Sone River 
166/381 Sone River 

5 Block-13 
 

Hurka Hurka/145 103 700/712 Sone River 
700 Sone River 
715 Sone River 

6 Block-12 
 

Vercap Bhushula/123 144 652 Sone River 

Chainpur/125 95 744 Sone River 
7 Block-11 Vercap Vercap/125 209 1710 Sone River 

1715 Sone River 
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8 Block-10 Chainpur Darihat/122 783 3658 Sone River 
9 Block-09 Darihat Darihat/122 783 3659 part Sone River 

10 Block-08 Darihat Darihat/122 783 3659 Part Sone River 
Maghiyaw/120 109 695 Sone River 

 

All the above mentioned lands are government lands of Son River. In such a situation, 
further action can be taken for the operation of sand mining on the above mentioned land as per 
the rules. The investigation report of the concerned revenue employee is sent along with the 
percentage attached. 

for information with respect. 

Annexure-Related Light Employee's Report. 
Yours faithfully 
   

        
Circle Officer 
Dehri, (Rohta  
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District Mining Office, Rohtas, Sasaram 

 

Letter- 969/ Mining, Sasaram,       Dated- 20.04.2023 

 

To, 
M/s Shivam Coke Pvt. Ltd.,  
Director Rakesh Kumar,  
Father- Lalan ji Ojha,  
Resident- Bungalow No.-6,  
Chanchani Colony, Near Hirak Point, Nag Nagar,  
Dhaiya, Dhanbad, Jharkhand. 
Pin Code 826004  
E-mail antimprasad@gmail.com 

 
Subject:- Regarding in-principle acceptance order as a result of being declared the highest 

bidder in the e-auction held on 12.01.2023 for settlement of sand ghat / block 
number-08 in Son river under Rohtas district for the next five years. 

Sir, 

In the above mentioned subject, for settlement of the sand ghat/block number-08. 
96.50 hectare of Son river under Rohtas district for the next five years, in the summoned auction 
held on 12.01.2023, you have been declared the highest bidder as a result of the bid of Rs.-
28,66,05.000/- (twenty eight crore sixty six lakh five thousand rupees only) against the highest 
bid amount of Rs.-26,05,50,000/-. In the light of clause-20 (I) of the tender document, 25% of 
the amount paid by you has been deposited.Evidence of payment of amount (after adjusting 
advance amount) counterfoil amount Rs.-65,13,750/- (Sixty Five Lakh Thirteen Thousand Seven 
Hundred Fifty) was presented in the office on 20.04.2023. 

In the light of paragraph 20 (i) (ii) (ii) (iv) (v) of the tender document, the 
conditions and restrictions of in-principle acceptance of Balughat/Block No. 08 of Son River 
under the district are as follows: 1. Balughat/Block No. 08 The details related to this are as 
follows:- 

Sl. No. Name of 
River 

Balu Ghat/ Block  
No.  

Total Area 
(Ha.) 

Geo-co-ordinates 
Latitude Longitude 

01 Son Block-08/Darihat 96.50 24°57'59.643" N 84°16'5.119" E 

24°57'13.497" N 84°15'23.231" E 

24°57'26.095" N 84°15'3.564" E 
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24°57'38.911" N 84°15'16.547" E 

24°57'52.668" N 84°15'26.989" E 

24°57'54.403" N 84°15'31.334" E 

24°57'51.948" N 84°15'36.761" E 

24°57'55.004" N 84°15'46.190" E 

24°58'0.569" N 84°15'58.053" E 

24°58'0.655" N 84°16'2.558" E 

24°57'59.643" N 84°16'5.119" E 
02 Distance from  Forest Land  17.38 Km.  
03 Distance from Protected Land/ Forest Wildlife 

Sanctuary Land/ Bird Sanctuary /  Forest 
Wildlife Sanctuary Land 

Not Applicable  

04 Mineable Quantity 1737000 cubic meter 
 

2 Payment Terms:- 

i) The amount auctioned shall be treated as settlement amount for the first year only. 
The settlement amount for the second year and subsequent years shall be 120 per 
cent of the settlement amount of the first year or as per the directions laid down 
by the Government from time to time. 

ii) (ii) In addition to the security deposit you are required to pay the settlement 
amount as per the following time table / payment schedule 

installment 
 

 date of payment 
 

First Installment 
(50%) 
 

(a) Before execution of the lease contract (for the first year) 
(b) 60 days before the completion of one year from the date of 

execution of lease contract in the first year and following the 
same procedure in subsequent years 

 
Second 
Installment (25%) 
 

This will be deposited while doing so. Before completion of 03 
months from the date of execution of lease contract. 
 

 
Third Installment 
(25%) 
 

 
Before completion of 06 months from the date of execution of lease 
contract. 
 

 

3. Payment of GST:- The amount has to be paid to the Commercial Tax Department as per the 
prevailing rate as GST. Proof of GST payment at District Mining Office, Rohtas, Sasaram.To be 
paid with each installment. 
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4. Payment of Income Tax/ Other Taxes:- Income Tax and other taxes payable as per rules 
under the Income Tax ActThe surcharge will have to be paid in lump sum as per the prevailing 
rate of Income Tax Department. That amount will be payable with each installment of the 
settlement amount to District Mining Office Rohtas Sasaram. This amount will be deposited in 
the Income Tax department. 

5. As per Bihar Mineral District Foundation:- Rules, 2018, two (2) per cent of the settlement 
amount shall be paid through bank draft payable in the name of District Mineral Foundation, 
Rohtas, Sasaram. 

 

6. Statutory no-objection:- All the statutory no-objections/permissions required for the 
operation of Balughat, such as mining, farming, environmental approval, water and air consent, 
etc., are in principle approval orders from you.(LOI) will be received within a period of three 
months from the date of issue. Work order will be issued for starting sand mining only after 
obtaining statutory no objection/approval.Statutory clearance/permission is as follows- 

I. Mining Plan:-The mining plan shall be prepared in accordance with the provisions of the 
regulations in force. The RQP will be prepared by the broker/settlement holder from a 
professional recognized by QCI/NABET and presented before the Director, Mines or the officer 
authorized by the department for approval within 30 days from the date of issue of Letter of 
Intent. The expenditure incurred in preparing the mining plan will be borne by the concerned 
mineral broker/settlement holder. Also, the Collector/Department can select another agency for 
checking the mining plan, whose prescribed fee/expense will also have to be borne by the settler. 
The successful broker/settlement holder will ensure mining as per the mining plan. 

 

ii. Environmental Clearance: - The successful bidder/settlee shall file an application before the 
competent authority of the Ministry of Environment, Forest and Climate Change, Government of 
India within 15 days of approval of the mining plan.The successful bidder will submit the 
proposal for Environmental Clearance (EC). It will be the responsibility of the successful bidder 
to obtain environmental and other statutory clearances in a timely manner. The successful bidder 
will be solely responsible for any delay in obtaining the required environmental clearance and 
other necessary clearances and no claim for any kind of compensation will be valid in this 
regard. 

 

iii Water and Air Consent:- After obtaining environmental clearance, the successful postman 
must give consent to the competent authority under the Water (Pollution Prevention and Control) 
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Act 1974 and Air Pollution (Pollution Prevention and Control) Act 1981 within a maximum of 
07 (seven) days will submit application to obtain Establish/Consent to Operate. 

 

iv Permitted quantity for mining:-Mining will be permissible only upto the quantity of sand 
(whichever is less) mentioned in the mining plan, environmental clearance and consent obtained 
under the Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control 
of Pollution) Act 1981. Even if the quantity to be mined is reduced in the approved mining plan, 
environmental clearance and water and air consent, the settlement amount payable annually will 
not be reduced under any circumstances. 

 

v. If the contractor fails to obtain Environmental Clearance (Consent to Establish/Consent to 
Operate) / Water and Air Consent without any valid reason or is not interested in obtaining the 
same, the Earnest Money amount will be confiscated by the Collector. 

 

7 Execution of settlement deed/lease deed- 

I. After obtaining all the legal clearances by the successful settler, grant/settlement will 
be sanctioned for sand mining for a period of 5 years. The successful settler will 
execute the grant/settlement deed or a similar form in the prescribed format as per the 
relevant rules before starting the work and deposit the required amount in the 
concerned department. The lease period to the settler will be valid for five years from 
the date of execution of the deed/contract. 

II. It shall be mandatory for the settler to get the executed contract registered within one 
month as per prevailing rules of the concerned department. 

8. The option of surrendering the settlement/quitting the business by the settlement holder can be 
exercised as per Rule-50 of the Minor Minerals (Subsidy, Prevention of Illegal Mining, 
Transportation and Storage) Rules, 2019. 

 

9. General:- 

(1) The settler shall install a signboard and boundary pillar at the point of dispatch of sand 
from the river bank displaying the name and address of the settler, the period of settlement, 
name and address of the local manager and the sale price of sand. If the signboard is not 
found on inspection, a penalty shall be imposed. 
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(ii) The assessee shall make provision for shelter homes, drinking water, creches and first 
aid kits for the workers engaged in the concerned sand ghats as per the provisions of the 
labour laws. 

 

(iii) The settler will inspect the concerned areas and operate the sand ghats himself/or 
through his authorized representatives. Any form of subletting will render the settlement 
void. The approach road to the sand ghats/river bed for the purpose of transporting sand will 
be constructed by the successful settler/settlee at his own expense. 

(iv) The successful postman/settlement holder will be responsible for the security of the sand 
ghat. 

 

(iv) The settler shall make arrangements for shelter homes, drinking water, creches and first 
aid kits for the labourers employed in the concerned sand ghats as per the provisions of 
labour laws.  

(v) The settler shall inspect the concerned areas and himself or any person authorized by him 
shall take necessary action.The successful settler/settlement holder will operate the sand 
ghats through his representatives. Any form of subletting will be compensated. Approach 
roads for the purpose of transporting sand to the sand ghats/river bed will be constructed by 
the successful settler/settlement holder at his own expense.  

(vi) The successful settler/settlement holder will be responsible for the safety of the sand 
ghat 

v) The successful bidder/settlement holder will be responsible for any illegal mining within 
the settlement area and any complaint found will be considered seriously and action will be 
taken against the successful postmaster/settlement holder as per rules. 

(vi) The successful settler/settlement holder shall abide by the restrictions and conditions 
and directions issued by the Collector in the public interest regarding operation of the sand 
ghats. 

(vii) In case of non-compliance of the aforesaid conditions, terms and conditions, action can 
be taken to cancel the settlement by issuing a show cause notice. 

(viii).In case of non-payment of mining revenue/GST/Income Tax/Stamp Duty/Registration 
fees, the successful bidder/settlee will be issued a notice to explain the reasons within 30 
days. In case the successful bidder/settlee fails to pay the dues within the stipulated period, 
action for recovery of the amount will be taken along with action for cancellation of 
settlement. 
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(ix) sand settlement holder will have to get the demarcation of sand ghats and installation of 
boundary pillars of the prescribed base/specifications done as per GPS Co-ordinate. And it 
will be the responsibility of the successful settlement holder to get it maintained during 
mining, which will be certified in the presence of RQP/Anchaladhikari and the Reduced 
Level (RL)/Pre-Level (PL) and Satellite images of the determined area of sand ghats will be 
kept before starting the mining work., District mining office will have to be dedicated in 
Rohtas Sasaram. There should be a natural waterway or irrigation canal between Balnat and 
Link Road and Balughat.  

(x) The successful bidder/settlement holder will be able to erect temporary structures with 
the prior permission of the Water Resources Department. Such applications for prior 
permission should be submitted to the concerned Chief Commissioner of the Water 
Resources Department. 

 

(xi) If there is Raiti/Settlement land in the sand ghat, then the sand should be mined after 
taking consent from the concerned Raiyat. Mining will have to be done. This responsibility 
will be completely of the settlement holder and no compensation will be given by the 
departmentThe claim will not be accepted. 

(xii) In case the settlement holder is unable to carry out mining operations during the 
settlement period due to any reason whatsoever, no claim for compensation/damages and 
compensation will be entertained. 

(xiii) Any type of mineral generated during the e-auction and settlement period of Balughat 
will be subject to the Mineral (Subsidy, Prevention of Illegal Mining, Transportation and 
Storage) Rules 2019 (as amended). 

(xiv) Any notice/instruction/order etc. sent to the successful postman/settlement holder 
through electronic means shall be treated as admissible evidence under IT-Act. 

 

 

Mineral Development Officer,  
                  Rohtas, Sasaram. 
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Bihar State Pollution Control Board 
Parivesh Bhawan, N.S.-B/2. Pataliputra, Industrial Area, 

P.O.-Sadakat Ashram, Patna-800010 
 

Letter No.: 821      Patna, Date: 15/4/24 

 
From, 

S. Chandrashekhar I.F.S. 
Member Secretary, 

 
To, 

Member Secretary, 
State Environment Impact Assessment Authority 
Beltron Bhawan, Shastri Nagar, 
Patna-800023. 

 

Subject:  Regarding public hearing of M/s Shivam Coke Private Limited, 
Director Shri Rajiv Ojha, Father- Shri Baleshyar Ojha Village + Post-
Semaria, Police Station-Shahpur, Semaria Patti Ojha, District-
Bhojpur for sand excavation work from the sand ghat located at 
Rohtas Son -08 Balu Ghat, Mauza-Darihat / Majhiyawan, Block 
Dashari, District-Rohtas. 

Sir, 
In the context of the above subject, it is to inform that in the light of 

the notification number S.O.1533 dated 14 September 2006 of the Ministry of 
Environment, Forest and Climate Change, Government of India, M/s Shivan 
Coke Private Limited, Director Shri Rajiv Ojha, father-Shri Baleshwar Ojha, 
Village Post Semaria, Police Station-Shahpur Semaria Patti Ojha, District-
Bhojpur, in the light of the application received for sand mining from Rohtas Son-
08 Balu Ghat Mauja-Darihat / Majhiyawan Block Dehri, District-Rohtas, the 
record of public hearing held on 15.03.2024, at 01:00 pm, attendance register 
and copy of the related CD are being sent for further action.  
Annexure: As above. 

     Yours faithfully, 

 (S. Chandrasekhar) 
   Member Secretary 
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Proceeding of public hearing . 

 

Public hearing was held on 15.03.2024 at 01:00 pm at Anchal Office, Dehri, District-Rohtas under 

the notification no.-S.O. 1533, dated 14th September, 2006 of the Ministry of Environment, Forest 

and Climate Change, Government of India for environmental clearance related to the project under 

Rohtas Son-08 Balu Ghat, Mauza-Darihat/Majhiyawan, Block Dehri, District-Rohtas M/s Shivam 

Coke Private Limited, Director Shri Rajiv Ojha, Father-Shri Baleshwar Ojha, Village + Post-

Semaria, Thana-Shahpur, Semaria Patti Ojha, District-Bhojpur. 

In the light of TOR File.No.SIA/1(a)/2428/2023, dated 06.06.2023 issued by the State Level 

Environmental Impact Assessment Authority, Bihar under the Ministry of Environment, Forest and 

Climate Change, Government of India Notification No.-SO 1533, dated 14 September 2006 and as 

amended, on 15.03.2024 in the afternoon by the Bihar State Pollution Control Board, headed by 

Shri Chandrashekhar Prasad Singh, Additional Collector-cum-Additional District Magistrate, 

Rohtas, Sasaram (representative of District Officer, Rohtas).Public hearing was organized at 01:00 

pm in Zonal Office, Dehri, District-Rohtas. Attendance register attached (Annexure-1) 

The notice of this public hearing was published by Bihar State Pollution Control Board 

through daily newspapers like Dainik Jagran on 10.02.2024 (copy enclosed). 

It is clear from the attendance register that apart from the officials, the environmental 

advisor of the new settler of the sand ghat and his authorized representative Mr. Anil Kumar Bhagat 

were present in the public hearing. The general public did not attend the public hearing. 

The Chairman decided to forward the above information to the competent authority. 

Thereafter, the public hearing was declared closed with thanks. 

 

 

Regional Officer,           Additional District Magistrate-cum- 

B.S.P.C.B, Patna      Additional District Magistrate, Rohtas 

  

Translated Copy Pg- 194 B
377



Attendance list 

 

List of persons present during public hearing for environmental clearance related to 

Rohtas Son-08 Balu Ghat, Mauza-Darihat/Majhiyawan, Block Dehri, District-Rohtas 

by M/s Shivam Coke Private Limited, Director- Shri Rajiv Ojha: 

Location:-Zonal Office Dehri, District:-Rohtas, Dated-15-03-2024, Time:-01:00 P.M 

Sl. 
No. 

Name Address Sign 

1.  Chandrshekhar Prasad Singh  ADM Rohtas   
2.  Ashish Kumar Gupta  Regional Officer BSPCB, 

Patna  
 

3.  Prushotam Trivedi  CO, Dehri    
4.  Vijay Kumar  ACEO, Zila Parishad 

Rohtas(Sasaram) 
 

5.  Usman Aarif Chaudhary Mines Inspector   
6.  Abhishek Kumar  Rain Enviro Pvt. Ltd.   
7.  Amit Kumar Bhagat  Rohtas   
8.  Amir Akhtar  Rain Enviro Pvt. Ltd. Patna   
9.  Raja Babu    
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